FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
MADHAV GINNING AND PRESSING PRIVATE LIMITED

RELEVANT PARTICULARS
I~ | Name of corporate debtor MADHAV GINNING AND PRESSING PRIVATE LIMITED
2. Date of incorporation of corporate debtor 30/05/2005

3. Authority under which corporate debtor is

g ] Registrar of Companies, Ahmedabad
incorporated / registered

4. Corporate Identity No./Limited Liability U17111GJ2005PTC046153
Identification No. of corporate debtor

i Address of the registered office and principal office Survey No.768,Ahmedabad Highway, Near Suddheshwar
(if any) of corporate debtor Temple, Jasdan, Gujarat, India, 360050

§. |Insolvency commencement dato in respect of ;e o074 e appointed vide order dated 16-04-2024)
corporate debtor

7 Estimated date of closure of insolvency resolution 13-10-2024
process

8. Name and registration number of the insolvency | Mr. Rahul Nareshbhai Shah
professional acting as interim resolution professional Reg No- IBBI/IPA-001/IP-P02170/2020-2021/13367

9. Address and e-mail of the interim resolution |20, Sudershan Society, Part 2, Near Naranpura Bus stop,
professional, as registered with the Board Naranpura, Ahmadabad, Gujarat- 380014

Email: carahu]nshah@gmail.com

10. | Address and e-mail to be used for correspondence Shop No 6, Samprati Residency, Opp Paliyadnagar AMC Garden,

with the interim resolution professional Naranpura , Ahmadabad, Gujarat- 380014
Email: ci i
11. | Last date for submission of claims 01-05-2024

12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the interim
resolution professional

13. | Names of Insolvency Professionals identified to act as | Not Applicable
Authorised Representative of creditors in a class
(Three names for each class)

14. (a) Relevant Forms and (a) https:/ibbi.gov.in/home/downloads
(b) Details of authorized representatives (b) Not Applicable

Are available at;

Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench has ordered the commencement of a corporate
insolvency resolution process of the Madhav Ginning and Pressing Private Limited on 16-04-2024 and appointed Interim
Resolution Professional (IRP), through same order.

The creditors of Madhav Ginning and Pressing Private Limited are hereby called upon to submit their claims with proof on or
before 01-05-2024 to the Interim Resolution Professional at the address mentioned against entry No. 10,

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representative
from among the three insolvency professionals listed against entry No.13 to act as authorised representative of the class [NA] in

Form CA. )‘\
: Y . R N e
Submission of false or misleading proofs of claim shall attract penalties. f\ \\\ W
\
Date: 17-04-2024 Mr. Rahul Narﬁai Shah
Place: Ahmedabad Interim Resolution Professional

Reg No- IBBI/IPA-001/IP-P02170/2020-2021/13367
Validity of AFA till 30.06.2025
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NOTICE

| THE UNDER SIGNED
MODHA BHARTI
VASANTRAY | HAVE
CHANGED MY NAME
FROM MODHA
BHARTIDEVI VASANTRAY
TO MODHA BHARTI
VASANTRAY AND NOW |
AM KNOWN AS MODHA
BHARTI VASANTRAY.

PLACE: PORBANDAR
DATE: 16/04/2024
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PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN
This is to inform the General Public that following share certificate(S) of M/s. Dutron Polymers
Limited having its Registered Office at Dutron House, Nr. Mithakhali Underbridge,
Navrangpura, Ahmedabad - 380 009. registered in the name of the following Shareholder/s
have been lost by them.

Sr | Name of the Shereholder/s | Folio No | Certificate | Distinctive No. of

No. No./s Number/s shares

1. | VIJAY M PATEL and 00000040 [ 30404 4003164 to | 102700
SMITA V PATEL 4105863

The Public are hereby cautioned against purchasing or dealing in any way with the above referred share
certificates.

Any person who has any claim in respect of the said share certificate/s should lodge such claim with Dutron
Polymers Limited having its registered office at Dutron House, Nr. Mithakhali Underbridge, Navrangpura,
Ahmedabad - 380 009. Gujarat or its Registrar and Transfer Agents Link Intime India Pvt Limited, 5th
Floor, 506 to 508, Amarnath Business Centre - 1 (ABC-1), Beside Gala Business Centre, Nr. St.
Xavier’s Colloege Corner, Off C G Road, Ellisbridge, Ahmedabad - 380006, Gujarat within 15 days of
publication of this notice after which no claim will be entertained and the Company shall proceed to issue
Duplicate Share Certificate/s.

Place : Vadodara
Date :16/04/2024

Name of Legal Claimants:
Vijay M Patel and Smita V Patel
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Possession Notice
{For Immovable Property)
R.0. & H.O.: "Arvindbhai Maniar Nagarik Sevalay", 150' Ring Road, Nr. Raiya Circle, Rajkot. Ph. 2555716

Nagarik Sahakari Bank Ltd.

{Multistate Scheduled Bank)

@ Rajkot

Whereas, The undersigned being the authorized officer of Rajkot Nagarik Sahakari Bank Ltd., H.O. Rajkot
under the Securitization and Reconstruction of Financial Assets and Enforcement of Security interest Act,
2002 Section 13(2) and in exercise of powers conferred under the Security Interest (Enforcement) Rules,
2002 Issued a demand notice dated 05/07/2023 by Regd.A.D. Post calling upon the borrower Gadhvi Rajba
Raymaldan to repay the amount mentioned in the notice being Rs.10,92,711.00 (Rupees Ten Lacs Ninety
Two Thousand Seven Hundred Eleven Only) and interest thereon due from 01/07/2023 within 60 days
from the date of receipt of the said notice. The borrower having failed to repay the amount, notice is hereby
given to the borrower, guarantors and the public in general that the undersigned has taken possession
of Property described herein below on 14/04/2024 through the Court Commissioner, in pursuance of the
Order Dt.31/01/2024 issued by the Hon. Chief Judicial Magistrate Rajkot under section 14 of the SARFAESI
Act-2002. The borrower in particular and the public in general is hereby cautioned not to deal with the following
property and any dealing with this property will be subject to the charge of Rajkot Nagarik Sahakari Bank
Ltd., Rajkot for an amount outstanding as on 31/03/2024, Rs.12,00,025=00 (Rupees Twelve Lacs Twenty
Five Only) + interest thereon due from 01/04/2024.

The borrower's attention is invited to provisions of sub section (8) of section 13 of the act, in respect of
time available, to redeem the secured assets.
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v+ SARDAR SAROVAR NARMADA
% NIGAM LIMITED

(AWholly Owned Government of Gujarat Undertaking)

Works under the Executive Engineer, N.P.Main Canal Dn. No. 1,
Vadodara

Tender Notice No. 01 of 2024-25
(1) Name of Work: Providing services for manual as well as electrical
operation of various gates of regulating structures viz., HR/CR/Escape,
etc of Narmada Main Canal reach ch.0.00 km to ch.144.500 km for one
year.
Estimated Amount: Rs. 213.17 Lakh

Last Date/Time of online bid submission: 30/04/2024 upto 18:00
Hrs.

E-TENDERING TENDER NOTICE NO. 24 OF 2023-2024
(Corrigendum)
Road and Building Department (Electrical)
Government of Gujarat

For further details please visit website
https://tender.nprocure.com & www.statetenders.gujarat.gov.in

Last date to download and submit online tender for electrical
work invited vide E-TENDERING TENDER NOTICE NO. 24 of 2023-2024
by Executie Engineer, Capital Project Electrical Division, 3rd Floor, “B”
Block Patnagar Yojana Bhavan, Sector No. 16, Gandhinagar (Ph. No. 079-
23259455) Pin Code No. 382016 on behalf of the governor of Gujarat State
stands extended from 16.00 hrs on 15/0 4/2024 to 16.00 hrs on
15/05/2024. If possible the tender wil be opened online on the same day at
16.05 hrs in presence of the bidders who remains present.
Any further correction or/and addition shall be available online
on the same website
INF/9/2024-25

INF-VAD-06-23-24
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Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or

Description of Property

damage incurred as aresult of

Immovable Property Situated in Rajkot Dist., Sub-Dist. Rajkot, City of Rajkot within the limit of Rajkot Municipal
Corporation including Village Raiya Revenue Survey MNo.82/1 Paiki (T.P. Scheme No.1, F.P. NO.1166 Paiki)
Approved Mon-Agri. land For Building Constructed Plots Paiki Plot No.44 Paiki Sub-Plot No.44/B-1 land
admeasuring area approx 40-2-0 Sq. Yards equal admeasuring area approx 33-4 Sg. Meter alongwith
Construction thereon acquired vide Regd. Sale Deed No.3731. Dated 21/07/2014 in the name of Raymaldan
Gulabdan Gadhavi and bounded by as under:-

Morth : This Plot Paiki House, At that side Measurement 12-00 Feet, At that side Adjoining Wall

South : 30-00 Meter Common Hoad, At that side Measurement 12-00 Feet

East : This Plot Paiki 44/A House, At that Measurement 21-9 Feet, At that side Own Wall

West : This Plot Paiki 5-00 Feet Street, At that side Measurement 21-9 Feet, At that side Own Wall
Property Address : "Bodbai Krupa" Hari Nagar-2/C, B/h. Raiya Telephone Exchange, Raiya Road,
150 Feet Ring Road, Rajkot 360005 (Gujarat)

transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an

Dt. 16/04/2024
Rajkot.

Authorized Officer,
Rajkot Nagarik Sahakari Bank Ltd., H.O., Recovery Dept., Rajkot.

advertisement in any
manner whatsoever.

"IMPORTANT"

Advertisement giving notice about registration under Part | of Chapter XX
[Pursuant to section 374({h) of the Companies Act, 2013 and rule 4{1)
of the Companies (Authorized to Register) Rules, 2014]

1. Notice is hereby given that in pursuance of sub-section (2) of
section 366 of the Companies Act, 2013, an application is proposed to be made
after Twenty one days hereof but before the expiry of thirty days hereinafter to
the Registrar at Central Registration Centre (CRC) that KNOCKOUT, a
Partnership Firm may be registered under Part | of Chapter XXI of the
CompaniesAct, 2013, as a Company limited by shares.
2. The principal objects of the company are as follows:
1. To run in India andfor abroad sport club, game zone, fun zone, health clubs,
night clubs, coaching centres, gymnasiums, health clubs, fitness centres,
indoor stadiums, sports physiotherapy centres, sports bars, aerobic clubs,
fitness centres, yoga centres, slimming centres, nutrition clinics, in general by
taking individual/ corporate membership either with defined rights of access or
otherwise and either directly or through franchisee arrangement or in
partnership with others.
2. To offer specialized coaching facilities for various sports activities by
providing the service of professional coaches, gym trainers, physiotherapists,
technical experts, sports officials, referees, umpires, sports psychologists.
3. Acopy of the draft memorandum and articles of association of the proposed
company may be inspected at the office at Signal PlotNo.1, Survay No.28/P2/,
Sarita Vihar Road, 60 Feet Road, Kalawad Road, Mota Mava, Rajkot - 360005
(Gujarat) India.
4. Notice is hereby given that any person objecting to this application may
communicate their objection in writing to the Registrar at Central Registration
Centre (CRC), Indian Institute of Corporate Affairs (IICA), Plot No. 6, 7, 8,
Sector 5, IMT Manesar, District Gurgaon, Haryana — 122050 within twenty one
days from the date of publication of this notice, with a copy to the Company at
its registered office. ) Sd/- Tushar Babubhai Meghani
Dated this 17thday of April, 2024. Proposed Director
Sd/- Suryadipsinh Narendrasinh Jadeja
Proposed Director

FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation 6 of the Insolvency and Bankruptcy Board of India {Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF MADHAV GINNING AND PRESSING PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporale deblor

MADHAY GINNING AND FRESSING PRIVATE LIMITED

Dale of incorporalion of corporate deblor

30/05/2005

Authority under which corporate deblor is incorporated ! registered

Registrar of Companies, Ahmedabad

Carporate |dentity No./Limited Liability ldentification no.of corporate debtor

UIT111GJ2005PTC046153

Address of the registered office &
principal office (if any} of corporate debtor

Survey No 768, Ahmedabad Highway, Nr Suddheshwar Temple,
Jasdan, Gujarat, India, 360050

Insolvency commencement date in respect of corporate debtor 16-04-2024 (IRF appointed

vide order dated 16-04-2024)

Estimated date of closure of insolvency resclution process

13-10-2024

@ |N® O | h|=

Name and registration number of the insolvency
professional acting as interim resolution professional

Ir. Rahul Nareshbhai Shah
Reg No- IBBI/IPA-001/1P-P02170/2020-2021/13367

Address & e-mail of the interim resolution

professional, as registered with the Board Ahmadabad, Gujarat- 380014 »

20, Sudershan Sociely, Part 2, Near Naranpura Bus slop, Naranpura,

Email: carahulnshahi@gmail com

Address & e-mail to be used for correspondence

10} with the interim resolution prafessional

Shop No.6, Samprati Residency, Opp. Paliyadnagar AMC Garden,
Naranpura, Ahmadabad, Gujarat-380014 « Email - cirp. madhav@gmail. com

11| Last date for submission of claims 01-0

5-2024

Classes of creditors, if any, under clause (b) of sub-section (BA)

12{ ot section 21, ascerlained by the interim resolution professional

Mot Applicable

Names of Insclvency Professionals identified to act as Authorised

1 Representative of creditors in a class (Three names for each class)

(1]

Not Applicable

(a) Relevant Forms and

1 {b) Details of authorized representatives, Are available at:

s

(a) hitpsMibbi govin‘home/downloads
{b} Not Applicable

Interim Reselution Professional at the address mentioned againstentry No. 10
or by electronic means

insolvency professionals listed against entry No. 13 to act as authorised representative of the class [NA]in Form CA.
Submission of false or misleading proafs of claim shall attract penalties.

Date: 17/04/2024
Place: Ahmedabad

Maotice 1s hereby given that the National Company Law Tnbunal, Ahmedabad Bench has ordered the commencement of a corporate insclvency resolution
pracess of the Madhav Ginning and Pressing Private Limited on 16-04-2024 and appointed Interim Resolution Professional (IRP), through same order

The creditors of Madhav Ginning and Pressing Private Limited are hereby called upan to submit their claims with proof on or before 01-05-2024 to the

Ihe financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims with praof in persen, by post

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representative from among the three

Reg No- IBBI/IPA-001/IP-P02170/2020-2021/13367

Mnr. Rahul Nareshbhai Shah
Interim Resolution Professional

Validity of AFAtill 30.06.2025

(CIN : U40109GJ2015PLC095114)

adani

Transmission

ALIPURDUAR TRANSMISSION LIMITED

Registered Office: Adani Corporate House, Shantigram, Near Vaishno Devi Circle, S. G. Highway,
Khodiyar, Ahmedabad-382421 | Phone: 079-26565555 | Fax: 079-26565500 | Email: info@adani.com

EXTRACT OF AUDITED FINANCIAL RESULTS FOR
THE QUARTER AND YEAR ENDED 31°" MARCH, 2024

R in Lakhs)
Sr. | Particulars Quarter Ended Year Ended Quarter Ended
No. 31 MARCH 2024 | 31 MARCH 2024 | 31 MARCH 2023
(Unaudited) (Audited) (Unaudited)

1 | Total Income from Operations 3,842.99 15,444.15 3,886.91

2 | Net Profit / (Loss) for the period (before Tax, Exceptional items) 1,459.91 5,652.74 1,248.84

3 | Net Profit / (Loss) for the period before tax (after Exceptional items) 1,459.91 5.652.74 1,248.84
4 | Net Profit / (Loss) for the period after tax (after Exceptional items) 1,092.70 4,202.15 919.29

5 | Total Comprehensive Income for the period [Comprising Profit / (Loss) 1,094.50 4,202.73 920.49

for the period (after tax) and Other Comprehensive Income (after tax)]

6 | Paid up Equity Share Capital (Face value of ¥ 10 each) 5,563.10 5,563.10 5,563.10

7 | Reserves (excluding revaluation reserves) 27,580.19 27,580.19 23,377.46

8 | Securities Premium Account 13,818.84 13,818.84 13,818.84
9 | Net worth (as per section 2(57) of companies act 2013) 3314296 33,142.96 28,940.81
10 | Paid up Debt Capital / Outstanding Debt (Total borrowings) 86,387.31 86,387.31 89,749.23
11 | Outstanding Redeemable Preference Shares - - -
12 | Debt Equity Ratio (in times) 2.61 2.61 3.10
13 | Earnings Per Share (Face value of ¥ 10 each) 1.96 7.55 1.65

Basic & Diluted (not annualised)

14 | Capital Redemption Reserve - - -
15 | Debenture Redemption Reserve 1,539.19 1539.19 1,498.70
16 | Debt Service Coverage Ratio (in times) 1.49 1.47 1.40
17 | Interest Service Coverage Ratio (in times) 1.79 175 1.65

Notes:

2 The above is an extract of the detailed Financial Results for the quarter and year ended on

full format of the Standalone Financial Results for the quarter and year ended on 31* March,

Date : 16" April, 2024
Place : Ahmedabad

1 The above Financial Results have been reviewed by the Audit Committee and subsequently approved by the Board of
Directors of Alipurduar Transmission Limited ("the Company") at the meeting held on 16" April, 2024. The Statutory Auditors
have carried out the audit of these financial results of the Company for the quarter and year ended 31% March, 2024.

Stock Exchanges under Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The

Exchange website, www.bseindia.com.and on the company's website www.alipurduartrans.com

3 Fortheitemreferredtoinsub-clause (a), (b), (d) and (e) of the Regulation 52(4) of the SEBI (Listing Obligation and Disclosure
Requirements) 2015, the pertinent disclosures have been made to BSE Limited and can be accessed on www.bseindia.com.

ALIPURDUAR TRANSMISSION LIMITED

31 March, 2024 filed with the

2024 are available on the Stock

For & on Behalf of the Board

Rohit Soni
Director
DIN 09336186
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In the matter of Sections 230 to 232 read with Section 66 and other applicable provisions
of the CompaniesAct, 2013;

AND
In the matter of Scheme of Arrangement amongst Growth Securities Private Limited,
Algoquant Investments Private Limited, Algoquant Fintech Limited and their respective
Shareholders and Creditors.

Growth Securities Private Limited ... ApplicantCompany 1/Demerged Company

AND
AlgoquantInvestments Private Limited ... Applicant Company 2/Transferor Company
AND
Algoquant Fintech Limited ... Applicant Company 3/Resulting Company /

Transferee Company
NOTICE FOR MEETINGS OF THE SECURED CREDITORS, UNSECURED
CREDITORS AND EQUITY SHAREHOLDERS
Notice is hereby given that by an Order dated 04th day of April, 2024, the Ahmedabad
Bench of National Company Law Tribunal (Tribunal) has directed meeting(s) in the
following categories, which are to be convened on Saturday, May 18, 2024 through Video
Conferencing and Other Audia Visual Mode (VC / OAVM) and as per the timings
indicated in the table below: -
SN.] Name of the Company [Time of the Meetings
Growth securities Private Limited / Applicant Company 1
1. [Meeting of secured creditors I 10:00 a.m.
2. |Meeting of unsecured creditors \ 11:30 a.m.
Algoquant Investments Private Limited / Applicant Company 2
1. [Meeting of unsecured creditors [ 1:00 p.m.
Algoquant Fintech Limited / Applicant Company 3

1. |Meeting of secured creditors 3:00 p.m.
2. |Meeting of unsecured creditors 4:30 p.m.
3. | Meeting of equity shareholders 6:00 p.m.

The aforementioned meetings for the purpose of considering, and if thought fit, approving
with or without modification(s), the Scheme of Arrangement between Growth Securities
Private Limited, Algoquant Investments Private Limited, Algoquant Fintech Limited, and
their respective shareholders and creditors under Section 232-230 read with Section 66 and
other applicable sections and provisions of the CompaniesAct, 2013.

Further, the Hon'ble Tribunal has dispensed with the requirement for holding the
meeting(s) of the equity shareholders of the Applicant Company 1 and Applicant
Company 2 and also with the requirement for holding the meeting of secured creditors of
Applicant Company 2.

In addition to the e-voting facility on the day of the meeting, Applicant Company 1,
Applicant Company 2 and Applicant Company 3 have also provided the facility of remote
e-voting toits shareholders and creditors, as the case may be.

The voting period for remote e-voting (prior to the aforesaid meetings) shall commence
onand from Tuesday, May 14, 2024 at 9:00 a.m. (IST) and shall end on Friday, May 17,
2024 at 5:00 p.m. (IST). Post this period the remote e-voting module shall be disabled.

In relation to the meeting of the equity shareholders of Applicant Company 3, only a
person, whose name is recorded in the Register of Members maintained by the Applicant
Company 3 / Registrar and Transfer Agents / in the Register of Beneficial Owners
maintained by the depositories as on May 11, 2024 shall be entitled to exercise his/her/
its voting rights on the resolution proposed in the notice for convening the meeting of
equity shareholders of Applicant Company 3.

Further, as regards the meetings of secured creditors and unsecured creditors of
Applicant Company 1, Applicant Company 2 and Applicant Company 3, as applicable,
only a person, whose name is in creditors list as per recorded maintained by the
respective companies as on December 19, 2023, the said creditor shall be entitled to
exercise his/her/ its voting rights on the Resolution proposed in the respective notices for
the meeting of creditors of respective applicant companies.

Copy of the Scheme of Arrangement, notice and explanatory statement forming part
thereof, under Section 230-232 of the Companies Act, 2013 can be obtained free of
charge at the Registered Office of the respective Applicant Companies or at the office of
its Advocate Ms. Vaibhavi K. Parikh, Lexperts Advocates, 103, 2nd Floor, Shanay - |,
Opp. Shivalik Plaza, Near Ahmedabad Management Association, [IM Road, Ambawadi,
Ahmedabad - 380 015 during the office hours.

The Hon'ble Tribunal has appointed Mr. Inderjeet Singh, Practicing Advocate, Bar
Council Reg. No. D/2620/2009 or failing him, Mr. Afnaan Siddiqui, Practicing Advocate,
Bar Council Reg. No. D/2139/2018 as the Chairman of the Meeting including for any
adjournments thereof. The Hon'ble Tribunal has appointed Mr. Sachin Khurana,
Practicing Company Secretary, Membership No. F10098, as Scrutinizer for the
Meeting, including any adjournments thereof, to scrutinize the process of remote
e-voting prior to the Meeting as well as e-voting during the Meeting, to ensure thatit is fair
and transparent.

The above-mentioned Scheme of Arrangement, if approved at the respective meetings,
will be subject to the subsequent approval of the Tribunal.

Dated this 17th day of April, 2024

Growth Securities Private Limited, Registered Office Address: Unit No. 503 A-B,
504 A-B, 5th Floor, Tower AWTC Block No. 51, Road 5E, Zone-5, GIFT City
Gandhinagar - 382 355. in the State of Gujarat

Algoquant Investments Private Limited, Registered Office Address: 705,

Iscon Elegance, S.G Highway, Satelite Prahlad Nagar, Ahmedabad - 380 015

in the State of Gujarat.

Algoquant Fintech Limited, Registered Office Address: Unit No. 705, 07th Floor
of ISCON Elegance, Developed at Plot No. 24, Prahaladnagar, Ahmedabad - 380 015
in the State of Gujarat

Inderjeet Singh
Chairman appointed for the Meetings

adani

Energy Solutions

CIN: U40300GJ2016PLC105284

Western Transmission (Gujarat) Limited

Registered Office: Adani Corporate House, Shantigram, Near Vaishno Devi Circle, S. G. Highway,
Khodiyar, Ahmedabad - 382421 | Phone: 079-26565555 | Fax: 079-26565500
Email: info@adani.com | Website: www.westerntrans.in

EXTRACT OF FINANCIAL RESULTS FOR
THE QUARTER AND YEAR ENDED 31* MARCH, 2024

R in Crores)

Sr. | Particulars Quarter Ended Year Ended Quarter Ended
No. 31-03-2024 31-03-2024 31-03-2023
(Unaudited) (Audited) (Unaudited)

1 | Total Income from Operations 8.33 7.82 8.63

2 | Net Profit / (Loss) for the period (before Tax, Exceptional items) 4,56 17.25 3.96

3 | Net Profit / (Loss) for the period before tax (after Exceptional items) 4,56 17.25 3.96

4 | Net Profit / (Loss) for the period after tax (after Exceptional items) 3.39 12.69 2.87

5 | Total Comprehensive Income for the period [Comprising Profit / (Loss) 3.44 12.69 2.86

for the period (after tax) and Other Comprehensive Income (after tax)]

6 | Paid up Equity Share Capital (Face value of ¥ 10 each) 10.00 10.00 10.00

7 | Reserves (excluding revaluation reserves) 148.53 148.53 135.84

8 | Securities Premium Account - - -

9 | Net worth (as per section 2(57) of companies act 2013) 158.53 158.53 145.84
10 | Paid up Debt Capital / Outstanding Debt (Total Borrowings) 165.12 165.12 183.73

11 | Outstanding Redeemable Preference Shares - - -
12 | Debt Equity Ratio (in times) 0.84 0.84 1.00
13 | Earnings per share (Face Value of % 10 each) 3.39 12.69 2.87

(not annualised for Quarter) Basic & Diluted

14 | Capital Redemption Reserve - - -
15 | Debenture Redemption Reserve 9.00 9.00 10.06
16 | Debt Service Coverage Ratio (in times) 1.47 1.45 1.42
17 | Interest Service Coverage Ratio (in times) 1.96 1.91 1.89

Notes:

classification/disclosure

1 Theabove results have been approved by the Board of Directors at the meeting held on 16" April, 2024.

2 Theaboveis an extract of the detailed Financial Results for the quarter ended and year ended on 31 March, 2024 filed with
the Stock Exchanges under Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015.
The full format of the Standalone Financial Results for the quarter and year ended on 31" March, 2024 are available on the
Stock Exchange website, www.bseindia.com and on the Company's website www.westerntrans.in.

3 Fortheitem referredtoin sub-clause (a), (b), (d) and (e) of the Regulation 52(4) of the SEBI (Listing Obligation and Disclosure
Requirements) 2015, the pertinent disclosures have been made to BSE Limited and can be accessed on www.bseindia.com.

4 Previous year / period figures are regrouped / reclassified wherever necessary to correspond with the current period

For & on Behalf of the Board
Western Transmission (Gujarat) Limited

Date : 16" April, 2024 Ishwar Kailashnath Dubey
Place : Ahmedabad Managing Director
EaE NN B hnedabad




